RAJYA SABHA [24th July, 2000]

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINISTER OF STATE OF THE MINISTRY
OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY): (a)
For the current Financial Year a target of Rs. 10,000 crore has been fixed from
disinvestment.

(b) No Sir.
(c) and (d) The target is for the entire year which will end on 31.3.2001.

Appoint a Statutory Authority to Determine the Real Value of Public
Sector Assets of profit Making Public Sector Units

t*8. SHRI YADLAPATI VENKAT RAO: Will the Minister of
DISINVESTMENT be pleased to state:

(a) whether Government proposed to appoint a statutory authority to
determine the real value of public sector assets of profit making public sector
units before being sold to the private sector;

(b) if so, the details thereof; and

(c) if not, how Government will ensure whether it is getting the right
price?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINISTER OF STATE OF THE MINISTRY
OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY):
(a) No, Sir.

(b) Does not airse.

(c) The shares of a PSU are disinvested by a bidding process. The best
pnr~ is determined by the market forces. However, the Government values
shares by different methods to ensure that the sale process fetches the best
value. Whenever necessary even the assets will be valued on a case to case
basis.

SHRI NILOTPAL BASU: Sir, through you, | would, at the very outset,
like to express my anguish over the reply that has been given by the Minister
because the statement is a total affront to the Parliamentary system itself. Our

t Starred Question Nos. 1, 3 and 8 were taken together.
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constitutional system provides that Parliament is the exclusive and sole forum in
this country to act as the trustee....{Interruptions)

SHRI T. N.CHATURVEDI: What is the question? Is it a lecture on the
parliamentary process?

SHRI NILOTPAL BASU: Sir, is this is the way they are going to behave? |
am sorry that senior Members like Shri Chaturvedi...(Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, let him put his supplementary.
MR. CHAIRMAN: You put your supplementary.

SHRI NILOTPAL BASU: Sir, it is the exclusive prerogative of this
Parliament to oversee the future of the public assets of this country. Moreover, it
was assured in this house...

AN HON. MEMBER: What is the question (Interruptions)

SHRI NILOTPAL BASU: Sir, | have been here in this House long enough to
know what to ask and what not to ask. (Interruptions)

SHRIMATI JAYANTHI NATARAJAN: Sir, what is this? He should be
allowed to ask. (Interruptions )

MR. CHAIRMAN: Please put the question. (Interruptions)

SHRI DIPANKAR MUKHERJEE: Sir, this is how Parliament's rights arc
being protected! (Interruptions)

MR. CHAIRMAN: Let me regulate. Please put the question.

SHRI NILOTPAL BASU: Sir, therefore, the statement made here
infringes upon that basic right of Parliament. I would like to ask the Minister
specifically as to who these advisers are. Are they a super-body that they will take
precedence over Parliament and Parliament will have no say?

SOME HON. MEMBERS: Shame! Shame!

SHRI NILOTPAL BASU: The Parliament has the right to know the value of the
assets that are being sold. Family's silver is being disposed off but the family
members are not aware of the minimum price at which the asset is being sold.
We are seeing Press reports that Government has decided the deadline in regard
to one company i.e. Air India. The value of assets is Rs. 2400 crores and the
Government is selling them at Rs. 800 crores; there too.
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the Government has decided the deadline, which is nothing short of distress
sale of a very valuable national asset. Therefore, the only question that | would
like to ask is, whether the Government will come out with a white paper vis-a-
vis the revaluation of assets of all companies which the Government wishes to
sell and the methodology applied in evaluating those assets and whether the
Government will calculate the replacement cost, because, when a company closes
down, you have also to take into account the amount of investment that will be
required to replace that asset that has been created over the years. Will the
Government come out with a clearcut white paper indicating the entire
methodology of evaluating the assets of public sector companies at current
prices as well as the replacement cost? Then only, on the basis of the approval
of Parliament, the Government can go ahead.

SHRI PRANAB MUKHERJEE: Sir, | want to make a point before the
Minister replies. You have clubbed Q. Nos. 1, 3, & 8. He has not answered the
other questions.

MR. CHAIRMAN: The Members will ask those Questions next time.

SHRI ARUN JAITLEY: Sir, only Question No. 1 has been put and | have
placed the answer. As and when Q. Nos. 3 and 8 are put, | will place their
answers also. Now, there are several questions that have been raised by the
hon. Member. Let me First clarify it. He said that units are being closed down;
this is a process and the Government has repeatedly announced this policy—
by which we are trying to revive and sterengthen those units. This is not a
process by which {Interruptions) In fact, this is a process by which the units
that have not been commercially doing well are being revived. (Interruptions)

SHRI B.P. SINGHAL_: Sir, are they interested in listening to the answer
or not?

SHRI ARUN JAITLEY: Therefore, the question is not that units are
being closed down and assets are being sold; it is a case where shares are
being sold through a transparent bidding process to make sure that the
performance of these units improves. The second question that was put was,
what the policy was and what the role of the advisers, who have been appointed,
was. let me just clarify that this is not a new procedure that has been drawn up.
This entire process started in the year 1991; it was continued even when the
United Front Government was there in 1996. Therefore ....... (Interruptions)...

SHRI JIBON ROY: It is not correct.... (Interruptions)...
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SHRI ARUN JAITELY: Therefore, the process by which the appointment
of advisers, who only advise the Government on the process, is nothing new.

SHRI JIBON ROY': You are not speaking the truth....(Interruptions)...

SHRI ARUN JAITELY: Therefore, the process of appointment of advisers
is nothing new. The advisers don't have the supreme authority. The advisers
only advise, as far as the Government is concerned, on the process. The final
decision is taken by the Government itself.

The third question which he has put is with regard to certain figures
which he has mentioned. As far as Air India is concerned, the process has just
began, and since the process has just began, there is no valuation which has
been done so far. Therefore, all these figures which are being mentioned by
him—Rs. 2400 crores and Rs. 800 crores—are not the figures which have
been arrived at or not even the figures which have been suggested to the
Government. | don't know...

SHRI JIBON ROY: It is there in the balance sheet...{Interruptions)...

SHRI ARUN JAITELY: I don't know wherefrom the hon. Member has
got the figures. As far as the Process of valuation is concerned...

SHRI JIBON ROY: He is not speaking the truth. It is there in the balance
sheet. ...(Interruptions)...

SHRI T.N. CHATURVEDI: How can he say like this? ...{Interruptions)...

SHRI ARUN JAITLEY: Sir, | was responding to the hon. Member's query
that the value is so much and that you have decided to sell off so much. No,
such decision has been taken. Only an adviser has been appointed who will
advise the Government. Finally, when the process is finalised, the partner would
be selected by a bidding process. Therefore, it is only at that stage we would be
aware what the values are. It is too early to really comment on that issue.

The final part of the question is, by which process do you arrive at these
particular valuations. 1 have already stated in my reply that valuations,
eventually, are going to be arrived at by a bidding process in order to make
sure that we gel the best value even by the bidding process. There are different
methods that the Government adopts to assess what the value is. In some of the
cases, | may say, where it is required, we also do revalue the assets.
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SHRI DIPANKAR MUKHERJEE: You come before the Parliament....
(Interruptions)...

MR. CHAIRMAN: That is all right. Now, second supplementary. ...
(Interruptions). ..No, no.

SHRI NILOTPAL BASU: Sir, he has not replied to my supplementary
where | have specifically asked whether the Government is going to prepare a
white paper indicating to us the entire financial and the intrinsic value of the
assets and the method on the basis of which the valuations at current prices
have been arrived at, and whether the Government will also, in that white
paper, come out with the replacement cost.

SHRI ARUN JAITLEY: Sir, the valuations, as | said, are done by a bidding
process. The market forces decide the value. In order to make sure that we get
the best, we make assessment of the value ourselves. Wherever it is necessary,
we also revalue the assets, as we have done in some cases in the past. In view
of this policy being very clear, there is no need for any white paper on the
subject.

MR. CHAIRMAN: Now, Question No. 3.
SHRI NILOTPAL BASU: Sir, I have to put my second supplementary.

MR. CHAIRMAN: You have already put two questions. Now, Question
No. 3, Shri Rajnath Singh Surya.

SHRI NILOTPAL BASU: Sir, one question.
MR. CHAIRMAN: All right.

SHRI NILOTPAL BASU: The Government is totally non-transparent
because there is an intrinsic value of an asset. If the price in the bidding process
is less than the intrinsic value of the asset, then the Country's interest will not
be served. Therefore, the attempt by the Government not to come out with a
white paper with all these figures so that Parliament can take a proper view of
the whole situation, is not correct. Now, we know this Government is not
ashamed of making itself ridiculed in front of the whole country. Even the
censure by the Supreme Court does not dampen their spirit.

SHRI T.N. CHATURVEDI: How is it relevant here? (Interruptions)...
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MR. CHAIRMAN: Please put the question.

SHRI NILOTPAL BASU: In view of the importance of this great forum,
at least, whether the Government will come out with a white paper or not;
otherwise, Parliament cannot convince itself about the integrity of this
Government.

MR. CHAIRMAN: He has already answered that the Government was
not going to issue any white paper.

27} IroTT RAg < : ST, 37U e RT3 b Aaw H H el aredl
g 1o A H3 St | Sl SR ST 8, 99 SR W bad ay BT el a4l
feTRa fan 721 8, 39! TaRI 84 1 T8 8 3R 98 &9 B9R BRIS WY
BT | UP dl § A HH SN A 8 ST e {F I8 S 31 97" d b
e AT, 3F SHH TN RIT g8 8 AR &g B a1 o1 fhan 51 a1 &,
SID! TGN &1 S arfey ot ?

SERT g1 A w1 S 9 98 e &7 2 6 g Aifa o9 9 FefRa
B S © 1991-92 W, T A 31d TP ITHIT 44,000 DRI WU SHBT YT B Bl
& AT <l 319 T hact 18,394 HIIS WUV & YT 6T 1T &, 39 YHR 4
# 59 G d G A S g T | Fad 31 99 W i 8 39 [ AT F arpEn
Q379 T, 774 6 &g U1 fham ST Febl 8-Teb Al 1991-92 ST I8 il oA
RAR & S 95y, Forae Tgarh 89R A1 9ew 9 3R 319 IR 747 38
g T Uil 1 faR1e &R 8 €, 9 519 A O 79 gDl el ITa fhan S
FepT o7 | 1 H AT A S A ST =@nEdn g 6 59 9y b1 S dey Faiid
o 1T 8, SHH 31 I fobarT YdIaHe 8l ol &2

3l STRUT STell: W, H gHDI W R § (& S IRPR BT AT &,
IHH &1 UHR ¥ fafder o 811 ® | ve g 6 o9 3y e & IR Red
qTfdhe | THTT TIveX B, AR 3O B 99 &, 59 TBR B T Ul
TuI H BB AUATS TS © | TART UBR & [ I BT U &1 I= & forg 31mq
UE graiNe ffeT i & e | fhel Tefore aeaR &l dad & ok 39
BT I B AR SHBT Fordc H W) IR-R AT B | Rifh 39 Yorenl § U gRdd
Tl Y81 B 3ol G TSR & fafraer o faen # &9 9¢ 32 & | 1 98 S e
I3 B3N B, ST 18 U SENT & 1oT1ch e H hfaie 7 a7l e iy foran &
3R o771 efer H g 0T g9 9 oY R BT
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T AR 2 E | 1l T ST DS TIoTaeT Hrie Tal §all ¥ aifch T8 et
2 fp 39 99 & NaR 39 YBR & B! Tiode=a HHle sl

T8l d& fUod auf & IR § Y99 ST 1, dF UBd 9 91 § 3 S
TRAC o1 98 3 9 Vg fhat 7141 31k 6 IR g4 Udta &l fovam |

MR. CHAIRMAN: Mr. Venkata Rao.

it Irotr R < : R, ol A1 w7 A Wl 2

MR. CHAIRMAN: When your questions are clubbed, no second
supplmentary is allowed. That is according to the rules. Now, Mr. Venkata
Rao; he is not here.

SHRI PRANAB MUKHERJEE: Sir, my questions are clubbed. My
supplementary relates to Q. Nos. 1 and 3.1 would like to know whether it is a
fact that when making the proposal to the Cabinet for disinvestment of Air
India, it was suggested, in the same proposal, that a fresh capital of Rs. 1,000
crores was to be injected into Air India and, thereafter, to reduce the share
capital to 49%—that is, disinvestment of 51%. | would like to know whether
it is factually correct. If so, | would like to know the rationale behind it. If it
were not correct, then the question does not arise. | would like to know whether
what | said is a fact. The part (b) of my question is that the hon. Minister has
classified, if I understood correctly from part (c) and (d) of his statement with
regard to Question No. 1, that only in the case of strategic sale the Government
did get the assets charged. There are 17 PSUs which have been referred to.
Even the heading of the question says that it is a strategic sale. So, what is the
distinction? | would like to know whether here you are first identifying a
strategic partner and thereafter disposing of the block building and selling it
off or whether you are going through the normal bidding process. This is what
I would like to know in respect of 17 PSUs which have been referred to in Para
one of the statement which he has laid in respect of Question No. 1.

SHRI ARUN. JAITLEY: Sir, the suggestion with reard to induction of
fresh capital had been made in the recommendations of the Disinvestment
Commission. ...(Interruptions).,.

SHRI PRANAB MUKHERJEE: My limited question, Mr. Minister, is
whether the Ministry of Civil Aviation made this proposal for the consideration
of the Cabinet. ...(Interruptions)...
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SHIR ARUN JAITLEY: May | just say this. This was a suggestion which
was made by the Disinvestment Commission. This proposal presently did not
find favour with the Cabinet. As far as opinions of different Ministries are
concerned, one of the Ministries has been suggesting for induction of fresh
capital for buying aircraft...(Interruptions)...

SHRI CM. IBRAHIM: Please tell us which is that one of the Ministries.
...(Interruptions)...

SHRI ARUN JAITLEY: As the hon. Member wants to know specifically,
this is the Ministry of Civil Aviation. ...(Interruptions)... The Civil Aviation
Ministry has been suggesting this...(Interruptions)... The hon. Minister has made
a public statement. ...(Interruptions)... This is a matter between the Civil Aviation
Ministry and the Finance Ministry to consider. As far as the Cabinet Committee
on Disinvestment is concerned, presently did not find favour with the question
of induction of fresh capital. Secondly, the hon. Member wanted to know whether
you identify a partner first and then go by the process. In earlier cases till previous
years, there had been retail sales taking place both in the domestic and foreign
markets. The procedure which is followed now is that after the Government
takes a decision, it seeks appointment of an adviser. The adviser advises the
Government. We invite expression of interest from all persons who appear to be
interested. Thereafter, the parties are shortlisted. There is a due diligence
conducted by them of the concerned State enterprises and also by the
Government of those concerned parties. After negotiating the shareholders'
agreement, drafts are prepared. Thereafter the final selection of a partner is
done by bidding. There is no selection of a partner prior to that stage at all.

it elter gETE |l Sff, § &1 9 SreRei HAT ST Arg |
fSHg=IReHeT BT Sl ISR $81+ &9 W1 &, $9H 984 99 a1 & | 6 4
T fhar Sirar 8 f 39 Ut &1 fedg—avetic oeA1 & 3R 98 fFoig 89 &
1T 9 R A B H I THI T 8, I GG H HU b WA DI I
IoIR # feq-9-f69 37 81 9t ® | 39 faf=1 =it & oaRas oy Arfal
IEM fIfCS & TRHT BHI-HH 918% U AT < I & o 89R AR fh
I B BN arelt €, Vel uRRIRT 7 & oo SRR 1 T & Y fverar |
AR WA S A S 218 g P R 9 39 49y § Grae) e 4 Dls
e HR B ATSTHT g1 Y8 & 2 3R g1 Y8 & 1 98 AISHI /T8 ?
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st /YT Sieelt: UMY F8Ied, WRGR 39 T § 9o 8 fo R
IS H AP WA 99 G, Ufeetdh SEIC DI ALIOR W §U S A &
31 A 31fer S IRBR Bl Ao =1y | 396 T 5191 a1 9o A
Pl {5 39 ufthar o1 Aot § AT AMaYH 2 | sAfAY 19 IRBR foar
q.u9.g. & ddg § [l ol & 91 39 Fofg @1 eitear 9 srifRa a3
ISP B | 39D o0 WRPBR & S A= TS &, S9! S Hars
TRIT © 1P Ul ST s FHI T AT, S <S4 thaex Bl HH {51 ST Th |

SHRI J. CHITHARANJAN: In the written reply to the first question, it is
stated here that the Government gets share evaluation done, following different
methods. The public sector institutions have been built up by investing about
Rs. two lakh crores, which is public money. When this is being sold, Parliament
and also the public should know whether the transactions are being carried out
in a transparent manner and a proper value is being realised. But here, it is said
that Government gets the share valuation done by different methods. Why are
different methods being adopted, and what are the methods? Another thing is, in
the case of strategic sale, Government gets the asset valuation done. My first
part of the question is, the Minister may kindly explain the various methods
adopted for share valuation and also the way in which the value had been assessed
in the case of those institutions where a strategic sale had been effected.

SHRI ARUN JAITELY: Sir, the hon. Member first made a statement. |
do concede; it is our duty to explain every transaction which is entered into. If
there is any specific question in relation to any transaction—it has been asked
in the past and it is indeed asked again—the Government itself would be
placing all the facts. There is nothing that the Government has to consider;
there is not secrecy at all in this affair. The hon. Member wanted to know as to
why this was being done only in the case of strategic sales. Sir, the process of
retail sales was started in 1991. Therefore, when different Governments were
in power, between that period and now, they took decisions to off-load five per
cent or seven per cent or eight per cent shares of a particular PSU. The valuations
were then dictated by the values of those shares in the market and they were
not being related to what is the extent of land or properties, which those
companies had. Therefore, from 1991 onwards, no Government, in the case of
retail sales, realising consciously that this has no nexus really to the property
that the company has, it has nexus to the profitability and the value of the
shares in the market ever got those assets revalued. This was the case from
1991 onwards, without an exception. But when we entered into the only
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transaction of strategic sale, which has gone through so far, there were four
different methods of valuations that we followed, and these are four
internationally accepted methods of valuation. We follow the discounted cash
flow system, the transaction multiple, as to what do similar transactions realise,
the asset valuation method, i.e. what is the market value of these assets that is
translated, along with liabilities, into shares; what will be the value of these
assets and also the balancesheet method.

After doing the valuation by all these four methods, we then determine
whether by a bidding process we were able to reach a value, which was higher
then the value arrived at by all these four methods, and only then we sell it.

SHRI S. PETER ALPHONSE: My first part of the question is,
independent India so far, had only Ministers for investment and not for
disinvestment. That sends a wrong signal to the entire world. Why don't we
call him as the Minister for revamping public sector undertakings so that it
sends correct signal not only to the market but also to the citizens that these
assets are not sold in distress? The second part of my question is, instead of
identifying it and then waiting for the Cabinet to give clearence and then
fixing the value, why doesn't the Government come forward to make a correct
assessment of all public sector undertakings, without disclosing to the market
that such and such units are available for sale? | am suggesting this because
once a common businessman knows, once it is known to the market, the value
is lost. Before identifying and making it clear that this particular unit is for
sale, why doesn't the Government come forward to make a correct assessment
of all the public sector undertakings. The real value, about submitting the
papers, make it known to everybody and then let the Government reach to a
particular question whether to it sell it or not. This I would like to know from
the hon. Minister.

SHRI ARUN JAITELY: Sir, as far as the first question is concerned, | am
extremely grateful to the hon. Member for the suggestion that since this is a
process by which units are not to be closed but units which are under-performing
are intended to be altered to a situation where they are able to give a better
output and, therefore, some more positive words should be used in its
nomenclature. | am grateful for the suggestion. | will, certainly, pass it on to
my colleague, Mr. Shourie, who is now going to handle this responsibility.

As far as the second question is concerned, there are valuations of the
public sector undertakings which are done from time to time. But, these
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valuations are not disclosed to the market because the intention of the
Government is that when you go in for a strategic sale process, you should be
able to realise the best value which, in some cases, would be over and above
the valuation which we have done. For instance, | have the figures with me,
which | can certainly make available to the hon. Member. The valuation of the
only unit, which we have done through strategic sale, so far, was, as per our
records, prior in point of time and eventually the amount which we got is a
much larger amount. Therefore, we do not want to disclose what values we
have made to the market. We want the market to make an assessment and once
we are satisfied that we are getting the best value from the market, in the public
interest, which is higher than this value, we go and settle the transaction.

it A agddl QU F8rey, § @30 Sft 9 g8 S ang {6 5
IR T ARREN 7 U | ufeetah gexUTgO JiTe SH-gReHE HHIRM Bl
YR BTS2

SHRI ARUN JAITELY: The Disinvestment Commission was constituted
on the 23rd August, 1996, and the first list ofreference of 40 public sector units
was made available to the Disinvestment Commission in September, 1996. The
second list of 10 cases was made available in March, 1997; the third list was
made available in July, 1998, which was again 10 units; the fourth list of 8 units
was made available in January, 1999; and the fifth list, which again contains
four units, was made available in January, 1999. Thus, in all, 72 references
have been made available to the Disinvestment Commission. Of them, eight
were withdrawn and six were referred to the BIFR.

2} JES AT W), HA! #EIey, o 9 fb a1 ISR 8N,
HAT IIULA BT, T AT SHHBT BT H H3! HEIGT | A1
arEdl P 31T I 3iS BT IgUIT HH B ? IMMT QR AT 6
GECRESSED degURTA ¥ BT ? Air India is our national carrier, flag

carrier.mﬂﬁﬁ\%ﬂqmaﬁml

FAIP IR fSAT T HRIR 2 | SHBT IIUT B 81T ...

1 STEE T TR Tl B deUR ?

37 STAUT SITel: 3T SIh Hecl o 1 5 AT Bl TRV B dl
PO AT 4 o1 BT, A IHP RBRHE 3 81 |

SHRI S. S. AHLUWALIA: Sir, | take serious objection to this. Valuation
of the National Flag! This question should not be allowed. | take serious
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objection to this. ...(Interruptions)...What is this?...(Interruptions)... S9! &1
U H A T A FDhd © L...(FIHH)...

MR. CHAIRMAN: Mr. Prem Chand Gupta, | can tell you. This is a
very sensitive thing; you should have put it in a different way and not the way
you have put. ..(Interruptions). ..You should not have done that....
(Interruptions)...

SHRI S. SSAHLUWALIA: Let him withdraw that word. ..(Interruptions)...

SHRI S. R. BOMMAL: Sir, the Standing Committee on Industry is also
seized of the matter. The Chairman of the Standing Committee on Industry
has formed a Sub-Group to go into the issue of Disinvestment of the public
sector undertakings. They have agreed to submit the report at the earliest, in
this Session. | would like to know from the hon. Minister whether the
Government whould wait for taking a decision regarding the particular PSU,
till the report of the Standing Committee of Industry is submitted.

SHRI ARUN JAITLEY: Sir, the policy of disinvestment of PSUs has
been evolving since 1991, and disinvestment, in some measure or the other,
has been going on from 1991 onwards. Therefore, once thc report comes, it
will be of utmost value; and whatever suggestions arc made would certainly he
given the utmost respect they deserve, and would be considered by the
Government. But the process cannot be suspended because, if the process is
suspended, it will have serious repercussions/Therefore, the process will not be
suspended.

. MM ATSd: AIRHAT AT, AT HAT Sff 7 379+ 799 & STa19 H
71 17 S=fl &1 R fhar 8, S wev 3§ # g8 ST argn b 59 17
AT D1 IRTHTIT BT TS P FTSIR AT UR AT Pl T e BT
3R g fhd™ SHESS & X 8 & ? fedgadveie & 918 39 SHarss
BT T 9IS BT ?

i} 3TAYT Seell: STel T 3P Je BT G-I 9 © b IS oAl
P FAT HA B AT H W PR g B s A gga A1fe el U E
@] WRBHY TS 950 36! 81 & ol °91C 4§ 9ol W81 & | 39feiY 39 -
UfehdT W ARBR §7 HHA1 b RaTgd Brep I HHAIRAI P WA Bl g9
BT IIRI R &1 & | U H¥ | oig] iR gA feag-aReHe fhan 8, 98f R e
Ig it wrars fopa 2 o Rraw enft Soart 981 € S9 dHarRial of SiaRal g
qTg | HHEATRAT P Ra & foT0 TReR
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IS 41 & & 3R 9 ufehar | eyt gl € | 919 89 IR Blos
Ve TIRE #-d € a1 I8 WY @d € 6 FHanial & R § ®r-Rm deH
IS S Fhd & 3R R el BT ST W) USTaT § et JMax weIfth T 7,
fafers &t .emR.T 1 81 2 39 IR dHaRIT & U swirss Wi
3T ¥h 1| ARBR g1 X&! § dlfh GHARIIT Bl AIbS] 99 b 3R 9P bl
3M1e f&dil 1 WRDBR HETOR G Hb | ST81 AP degQe Bl I3 8, H W
IR g 5 &1 A Fad RS b 99 YR I 7 -25 TRAC,30 WIS, 5
TRIT IT 51 GRAC T H¥ ) 9 99 efie 4 fAad & BIs H7 $l §
H¥h PHARIAT BT fTBTTPY FHT BT FIRTAY I81 THRT I-1hY 99 SABDI
AT B9 781 od | QY ARBR Y AHT H IR I Hral H WY Il &
dIfh 39 YR 7 81 1Y | ST ST 61 o= gid) &, 374 W) gg a1 & b
Pad S &b oY I8 & | I AR BT 919 89 degUR PR © ofdl 4 T8l
BT, AT -3TAT TRID| A TP PRI & 8] T9 haed Pl AR IE © |
hadl TR & MR TR (IS fedr 8, T 781 © | I8 Udh 3MYR BIT 2,
39 IR 3y MaR M BT € | B HHIIor T Y Bl §-S1 AR
B &, TS U 81 FehdT & b BIs gHIaae HI9ST 7 81 difdh SHS! S
IEd SUR BN FITh IH HH1 T ATaATRID HAS Ig 3<ST BT

SHRI N. K. PREMACHANDRAN: Sir, in answer to Question No. 3,
part (a), the hon. Minister has admitted that for the current financial year, a
target of Rs. 10,000 crores has been fixed from disinvestments. So, the first part
of my question is whether this amount of Rs. 10,000 crores is to be expected
out of the 17 companies which are listed in part (a) and (b) of the reply to
Question No. 3.1 would also like to know from the hon. Minister whether, out
of the 17 companies which have been listed in the answer, Modern Food
Industries, Alwaye—as leamt from newspapers—has been sold for Rs. 105
crores, while it is worth thousands of crores of rupees. Is the Hon. Minister
aware of the fact that the said unit has been sold at a cheaper price? Then, it
had appeared in The Hindu and The Economic Times on 10th and 12th July
that the eight subsidiaries of the NTC have been referred to the BIFR, and the
Finance Companies have been directed to invite tenders. Has it come to the
notice of the hon. Minister that all the eight subsidiaries of the NTC, except
one in the State of Tamil Nadu, are going to be tendered for sale?
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SHRI ARUN JAITLEY:; Sir, there are three different parts of the question
which the hon. Member has put. The first question is whether the target is
intended to be achieved out of these 17 companies. The answer is today, we
don't know, how much each of these units will fetch and what will be the exact
timetable, in terms of the financial year. But, yes, a part of this target certainly
would come; if not the whole of it. Maybe, the valuations are much more than
Rs. 10,000 crores. We don't know the valuations today. But, certainly, it is relable
to these units which have been mentioned therein.

The second question which you have put is whether our notice has been
drawn to the fact about some newspaper articles saying that the assets of Modern
Foods were of a higher value than the amount at which it was sold. Since this
question has been raised, let me clarify it. In the context of Modem Foods, all
possible valuation methods were adopted. After all valuations were adopted,
we then appointed a Government Valuer to actually value the immovable property
of the company also. The immovable property of the Company was also valued
and the valuation of the immovable property of the Company was Rs. 109 crores.
Eventually, the unit has been sold-74 percent shares at Rs. 105 crores plus Rs.
20 crores, to be invested by them in the company. And if we take that 74 as an
indication, the entire valuation of the company was projected at Rs. 165 crores.
This was much more, in fact, several times more, than by all the four methods
that we had adopted. So, any fanciful value, which is mentioned in the
newspapers, isn't accurate. (Interruptions). It is not accurate. {Interruptions).

SHRI N. K. PREMACHANDRAN; It has been admitted that the land
value itself is more than Rs. 74 crores.

SHRI ARUN JAITLEY: May | just say this? Seventy-four per cent is the
equity which we have sold. This is where we have to be little careful with
newspaper reports because, when you mention land value, then, to the land
value, some other assets like machinery will be added. (Interruptions). Please
allow me to clarify because you have put a question, Let me give a clarification.
{Interruptions). Even if you took the asset valuation method, to the land value,
the value of the machinery would be added and then the liabilities would be
taken out of it. Therefore, the valuation of the share, which is done, will not
only be releable to the land value; it will be beatable to several other factors.
The market forces also determine... (Interruptions). Let me clarify.
(Interruptions).
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SHRI N. K. PREMACHANDRAN: What are the market forces?
(Interruptions)

SHRI DIPANKAR MUKHERJEE: Let us take one example. Shri
Chaturvediji can quote one example. (Interruptions).

SHRI ARUN JAITLEY: Ultimately, it is only by the biding process that the
best value is arrived. (Interruptions) hon. Member may keep in mind that this is a
transaction which is entered into by a transparent bidding process. Ultimately, the
values are arrived at by bidding process. It is a success story in as much as all jobs
have been saved and an attempt has been made to revive a loss-making unit. As far as
the third question is concerned, with regard to NTC, the hon. Prime Minister has
constituted a group of Ministers, headed by the finance Minister, to go into the
question as to what is to be done with the NTC units. That group of Ministers is
going into this question and is likely to submit a report to the hon. Prime Minister
soon.

MR. CHAIRMAN: Now wc have taken 55 minutes for this question.
Question No. 2 Shri Kuldip Nayyar.

Outsiders Engaged for News Programmes and Current Affairs

*2. SHRI KULDIP NAYYAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ how many outsiders, both individuals and companies, have been
contracted for current affairs and news programmes during the current year till
date;

(b) their names; and

(c) the amount of money paid to each one of them of
per month?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARUN JAITLEY): (a) to (c) A Statement is
laid on the Table of the House.
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